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copy of the Fortieth Report of the Law
Commissin on Law relating to the
Attendance of Prisoners in Courts. [Placed
in Library. See No. LT-4117(70]
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KERALA UNIVERSITY (SECOND AMENDMENT)
ORDINANCE

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAO) : I beg tolay on the Table a copy
of the Kerala University (Second Amend-
ment) Ordinance, 1970 (Kerala Ordinance
No. 3 of 1970) promulgated by the
Governor of Kerala on the 20th April,
1970, under article 213(2) (a) of the Consti-
tution read with clause (c) (iii) of the
Proclamation dated the 4th August, 1970,
issued by the president in relation to the
State of Kerala. [Placed in Library. See
No. LT-4119/70.]

KERALA PuBLIC SERVICE  COMMISSION
(ADDITIONAL FUNCTIONS AS RESPECTS
CERTAIN CORPORATION  AND
CoMPANIES) ORDINANCE

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA] : Ibeg to lay
on the Table—

(1) A copy of the Kerala Public Service
Commission (Additional Functions
as respect certain Corporation and
Companies, (Ordinance, 1970) (Kerala
Ordinance No. 4 of 1970) promul-
gated by the Governor of Kerala on
the 24th April, 1970, under article
213 (2) (a) of the Constitution read
with clause (c) (iii) of the Proclama-
tion dated the 4th August, 1970,
issued by the President in relation
to the State of Kerala,

(2) A statement (Hindi and English
versions) explaining the reasons for
laying the Ordinance. [Placed in
Library. See No. LT-4118/70



